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SHRI GVLAM MOHAMMAD BAK-
SIll (Slinagar): May I ask a queation 01\ 
the subject of tile call attention n~? 

MR. SPEAKER: He must take advance 
interest in it and Rivo !:lotico. Only thoee 
whoso names aro printed in the list are 
allowed Questions. 

12.37 HRS. 

PAPERS LAID ON THE TABLE 
N011PICATJONS RE. RULES UNDER 

MERCHANT SHIPPING Acr ETC. 

THE MINISTER OF TRANSPORT 
AND SHIPPING (DR. V. K. R. V. 
RAO): I be£,: 

(I) to re-Iay on the Table a copy of 
the Shipping Development Fund 
(Loans) Amendment Rules. 1968, 
published in Notification No. 
G.S.R. 665 in Gazetle of 1:l(lia. 
dated the 6th April. 1968. under 
sub-section (3) of Section 458 of 
the Merchant Shipping Act. 1958. 
[Placed ill Library. See No. LT-
1046/68). 

(2) to lay on the Table a COpy each 
of the following Notifications under 
sub-section (3) of section 4$8 of 
the Merchant Shipping Act. 
1958 :-
(i) The Merchant Shippinll (Safety 

C<1:Ivention Certificate) Rules. 
1968. published in Notification 
No. G.S.R. 814 in Gazetle of 
India. dated the 4th May. 1968. 

(ii) The Merchant Shipping (Radio 
Direction Finders) Rules. 1968. 
published in Notification No. 
G.S.R. 1283 in Gazette of 
India. dated the 13th July, 
1968. 

[Placed in Library. See No. LT-
1656/68.) 

AIRCRAFT (AMENDMENT) RULES. 1968 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN 
SINGH): I beg to lay on the Table a 
copy of the Aircraft (Amendment) Rules, 
1968. published in NotificatiO':l No. G.S.R. 
1392 in Gazette of India. dated the 27th 
July. 1968 under soctioa 14-A of tho Air-
craft Act. 1934. toRether with an explana-
tory Note. [Placed In Library. See No. LT-
1657/68). 

WEST BENOAL AOIUCULTtlBAL I'IIsTs AND 
DlsBASIIS Ac;r 

THE DEPUIY MINlSTER IN THE 
MINISTRY OF FOOD. AGRICULTURE. 
COMMUNITY DEVELOPMENT AND 
CO-OPERAIION (SHRI D. ERlNG): On 
behalf of Shri Shinde, I beg to lay 01\ the 
Table a copy of the West Bengal Alrlcul-
lural Pests and Diseases Act. 1968 (Presi-
dent's Act No. 22 of 1968) published In 
Gazette of India. dated the 8th July. 1968 
under sub-aecti<1:l (3) of section 3 of West 
Bengal State Leaislature (Delegation of 
Powers) Act, 1968. [Placed in Library. See 
No. LT-1658/68]. 

SHRI S. M. BANERJEE (Kanpur): 
What about a statement by tho Railway 
Minister? 

N011PICATJON UNDER Dam I..\ND RE-
FORMS (AMENDMENT) RULES 

THE AUNISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHltl 
VIDYA CHARAN SHUKLA) : I bea to 
lay on the Table-

( 1) A copy each of the following Noti-
fications under .ub-scction (3 ) of 
section 191 of the Delhi Land Re-
forms Act. 1954 :-
(i) The Delhi Land Reforms 

(Amendment) Rules. 1967. 
published i.'l Notification No. 
F. 60/LRO/67 in Delhi 
Gazette. dated the 21st Sep-
tember, 1967. 

(ii) Notification No. F. 6O/LRO/67 
published in Delhi Gl,ZOtte, 
dated tho 4th luly. 1968 COlI-
taining corri~nda to tile Delhi 

- Land RefOI'DlS (Amendment) 
Rules. 1967. 

[P/oced in Library. Sa No. LT-
16$9/68.] 

(2) A statement showing reuons for 
delay in laying the above Notifica-
tions. 

SALAR JUNO MUSEUM (AMI\ND~(ENT) 
RULES 

THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION (SHIt! 
SHER SINGH): I bog to lay on the Table 
a COPY of Saler JUIII( Museum (Amend-
ment) Rules. 1968. published In NotifIca-
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[Shri Sher Singh] 
tion Nos. G.S.R. 1334 (English version) 
and G.s.R. 1335 (Hindi version) in 
Gazette of Jndia. dated the 20th July, 
1968, under 8u1Hection (3) of section 27 
of the Salar Jtr311: Museum Act, 1961. 
[P/tlCC'd in LibNlry. See No. LT-1660/68.J 
NAVAL CERE.MONIAL. CONDITIONS OF 
SERVICE AND MISCELLANEOUS (FOURTH 

AMENDME.NT) REGULATIONS 

THE MINISTER OF STATE (DEF-
ENCE PRODUCTION) IN THE MINIS-
TRY OF DEFENCE (SHRI L. N. 
MISHRA): I bell: to lay on the Table a 
copy of the Naval Ceremonial. Conditions 
of Service and Miscellaneous (Fourth 
Amendment) Regulations 1968 published 
in Notification No. S.R.O. ll-E in Gazette 
of India. dated the 17th July. 1968. under 
section 185 of the Navy Act. 1957. (Hod; 
and English versions).. [Placed in Library. 
See No. LT-I661/681. 

MESSAGES FROM RAJY A SABHA 
SECRETARY: Sir. I have to repQrt the 

following messages received from the 
Seerett.ry of Rajya Sabha:-

(i) "In a<;cordance with the provisions 
of rule 127 of the Rules of Pro-
cedure and Conduct of Business in 
the Rajya Sabha. I am directed to 
inform the Lok Sabha that the 
Rajya Sabha. at its sittinJl: held ()';l 

the 5th August 1968. BlU'Ced with-
out any amendment to the Andhra 
Pradesh and Mysore (Tra~fer of 
Territory) Bill. 1968. which was 
passed by the Lok Sabha at its 
sitting held on the 29th July. 1968." 

{ii) "In accordance with the provisions 
of rule 127 of the Rules of Proce-
dure and Conduct of Business in 
the Rajya Sabha. I am directed to 
i:lform the Lok Sabha that the 
Rajya Sabha. at its sittinJl: held on 
the Sth August. 1968. agreed with-
out any amendment to the Enemy 
I'[operty Bill. 1968. which was 
passed by the Lok Sabba at its 
sitting held on the 31st July, 1968." 
PRIISIDENT'S ASSENT' TO BILL 

PRESIDENT'S ASSENT TO BILL 
SECRETARY: Sir. I !liso lay on the 

Tablo the Rice-MiJling Industry (Regula-
tion) Amendment BU!, 1968 passed by the 
HOl1ses of Parliament during- the curre:lt 

session and assented to by the President 
since a report was last made to the House 
on the 23rd July. 1968. 

12.39 IIRS. 
RELEASE OF MEMBERS 

MR. SPEAKER: I have to inform the 
House that I have received the following tele-
gram dated the 7th August 1968 from the 
Superintendent. Jail. Bhatinda :-

"Shri Kikar Singh. Member, Lok Sabha, 
relea!led from Bhatinda District Jail on the 
7th Au&ust 1968 at 07.15 P.M." 
SHRI N. SREEKANTAN NAIR (Qui-

Ion): On a point of order. 
MR. SPEAKER: On what 7 He does 

not want the member to be released 7 
SHRI N. SREEKANTAN NAIR: 

U:lder rule 229. 
MR. SPEAKER: The point of ordep has 

to be on some subject which is before the 
House. The subject just before the House 
was information concerning the release of 
Shri Kikar Singh. There could be no 
point of order on that. After that an-
nouncement is over. there is no subject be-
fore the House till somebody raises some-
thing. 

SHRI N. SREEKANTAN NAIR: When 
you are on your legs. you are expected to 
do certain duties as Speaker. 

MR. SPEAKER: What are those duties? 
SHRI N. SREEKANTAN NAIR: I am 

on a point of order under rule 229 . Three 
members of this House have been arrested 
today. 

MR. SPEAKER: How could I know? 
SHRI N. SREEKANTAN NAIR: They 

ought to have informed you. This has hap-
pened in the capital. It i~ our privilege to 
know. It is your privilege to get the infor-
mation and convey it to us in time. Three 
members have been arrested when they 
went as representative, of the people of 
Kerala to present a memorandum. You 
ought to have received intimation of their 
arrest in time. The authorities have not 
acted in the matter. 

MR. SPEAKER: I have not yet been 
informed. Before I place the information 
before the House, I must set the informa-
tion. I have myself not go~ it yet. 

SHRI S. KANDAPPAN (Mettur): They 
have been arrested and you have not been 
informed. This is stranse. The arre~t was 
made in the capital. 


